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BEFORE THE HON'BLE NATIONAL GRBEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI

Original Application No. 579/2024
With

Original Application No. 580/2024

IN THE MATTER OF:

YASVEER SINGH . . .. APPLICANT

Versus

STATE OF UP & ORS. . . ..RESPONDENTS

AFFIDAVIT ON BBHALF OF THE RESPONDBNT NO.6,
UmAR PRADESH POLLUTION CONTROL BOARD, IN
PURSUANCE TO THE ORDER DATED 31.01.2025 PASSED
BY THIS HON’BLE TRIBUNAL

I, Bhuvan Prakash Yadav aged about 46 years, S/o Sri

C.L.Yadav presently posted as Regional Officer, Uttar Pradesh

Pollution Control Board (hereinafter UPPCB), Meerut do

hereby solemnly affirm and state as under:

1. That I, deponent in the official capacity mentioned

above, am acquainted with the facts and circumstances

of the case and as such competent and authorized to
swear this affidavit.

2. That this Hon'ble Tribunal vides its order dated

31.Ol.2025 has passed the following direction:
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3 . Learned Counsel for the CPCB has informed that for
sand mining in the area, some heavy machinery was
also used and he also informed that Respondent No.-
8 had done illegal mining in some areas. He submitted
that now the Pollution Control Board will impose the
cost. We fail to understand what kind of cost the
Pollution Control Board will impose and under which
provision. He has submitted that for using heavy
machinery, the cost will be imposed. The Member
Secretary, UPPCB, is directed to appear virtually and
explain under which prouision the cost will be imposed
upon the Project Proponent for doing illegal mining.

3. That UPPCB vide its letter no. H25826 / C-

3/Ja1784/Meerut/2025 dated 18.03.2025 has issued a

show cause notice against M/s Royal Construction

Company (Project Proponent) for imposition of

Environmental Compensation of Rs. 1755891/- for

illegal/excess mining of . 1352.25 m3 sand at Village

Khadar, Tehsil Baraut, Bagpat and Rs.

1710/- for illegal/excess mining of 525 m:3 sand at

Kotana Khadar, Tehsil Baraut, Bagpat for

violating conditions of Environmental Clearance.

A true copy of show cause notice dated 18.03.2025 is

being annexed herewith as Annexure R6/ 1.
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4. That it is most respectfully submitted that the detailed

methodology regarding imposition of Environmental

Compensation is specifically mentioned in the show

cause notice dated 18.03.2025.
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5. That further the UPPCB has confirmed the show cause

notice for imposition of Environmental Compensation of

Rs. 1755891/- and Rs. 681710/-, total amounting of

Rs. 24,37,601/-, against the project proponent vide its

letter dated 25/04/2025.

A true copy of the letter dated 25/04/2025 is being

annexed herewith as Annexure R6/2.

6. That the present Response on behalf of the Uttar

Pradesh Pollution Control Board is being submitted

before this Honl)Ie Tribunal for kind perusal and

consideration.
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//“:' "\: ;„:'/ '-' '\Verified at Meerut on this 06th day of May, 2025 that the
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Annexure R6/1162
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Annexure R6/2167
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